FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
DOLPHIN OFFSHORE SHIPPING LIMITED OPERATING IN SHIPPING AND ALL

ANCILLARY SERVICES SUCH AS SHIP-BROKERS,

SHIP AGENTS, SHIP MANAGERS, TUG

OWNERS AT MUMBAI, MAHARASHTRA
(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

Name of the corporate debtor along with PAN/ CIN/ LLP
No.

Dolphin Offshore Shipping Limited
CIN: U51900MH1990PLC057967

2. | Address of the registered office 1001, Raheja Centre 214, Nariman Point, Mumbai,
Mabharashtra - 400021

3. |URL of website Not Available

4. | Details of place where majority of fixed assets are located  [Mumbai

5. |Installed capacity of main products/ services No information available

6. | Quantity and value of main products/ services sold in last Corporate Debtor has booked a revenue of Rs.
financial year 19,592,087 (other income) as per latest unaudited

financial statements of FY 2020-21 provided by the
suspended board of management.

However, no updated book of accounts or financial
statements are available thereafter.

7. |Number of employees/ workmen The Resolution professional has received claimsg
from the employees/workmen. However, no
information available regarding number of
employees as on the CIRP commencement date.

8. | Further details including last available financial statements [The required details can be obtained by sending an
(with schedules) of two years, lists of creditors are available at [Email at dolphi neirp@gmail.com after submitting]
URL: the confidentiality undertaking.

9. | Eligibility for resolution applicants under section 25(2)(h) of Eligibility for resolution applicants under section|
the Code is available at URL: 25(2)(h) of the Code and further details can be

obtained by sending an  Email  af
dolphincirp@gmail.com

10. | Last date for receipt of expression of interest 15.10.2023

11.]Date of issue of provisional list of prospective resolution|25.10.2023
applicants

12.] Last date for submission of objections to provisional list 30.10.2023

13. | Date of issue of final list of prospective resolution applicants [09.11.2023

14. | Date of issue of information memorandum, evaluation matrix | 14.11.2023
and request for resolution plans to prospective resolution
applicants

15.| Last date for submission of resolution plans 14.12.2023

16.| Process email id to submit Expression of Interest dolphincirp@gmail.com

Date: 30.09.2023

Place: Ahmedabad

\ “ : g \.‘m

Dakshesh Pravinchandra Choksi

Resolution Professional of Dolphin Offshore Shipping Limited (In CIRP)

IBBI Reg No.: IBBI/IPA-001/IP-P00718/2017-2018/11300
Email for Correspondence: dolphincirp@gmail.com

Regd. address: Agarwal & Choksi 303-305 Vrajbhumi Complex,

Nr. Prarthana

Flats, B/H Shilp Bldg, Off C G Road Navrangpura,
Ahmadabad, Gujarat -380009
AFA Valid upto: 16-04-2024
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ASSET RECOVERY BRANCH
Janmangal, 4 th Floor, 45/47,
Mumbai Samachar Marg, Fort,

Mumbai-400023 Tel.: 022-22630884

Email : hbom1450@mahabank.co.in / brmgr1450@mahabank.co.in
Zonal Office: Mumbai South Zonal Office,Janmangal, 45/47,
Mumbai Samachar Marg, Fort, Mumbai - 400023
Head Office: LOKMANGAL, 1501, SHIVAJINAGAR, PUNE - 411005

We inform that the description of property is to be read as Gala No. G-8,
Bldg. No. B-3 instead of Gala No. G-6, Bldg. No. A-3 in the Sale Notice
dated 24.07.2023 in the account of M/s. Palrecha Metal Enterprises
published in Free Press Journal (English} and Navshakti (Marathi} on
25.07.2023.

A GOVT. OF INDIA UNDERTAKING
T aRar e i

Sd/-
Authorized Officer
Bank of Maharashtra, ARB, Mumbai.

Date:- 28.09.2023
Place:- Mumbai

PUBLIC NOTICE

This is to inform to all the concerned persons including bonafied residents,
environmantal groups, NGQ's and others that, the proposed Redevelopment of
existing Barracks Tent. no.641 to 720 knows as Shree Adarsh Co-Operative
Housing Society Ltd. on plot no. 5G7 on CTS No. 1(pt.) of village Oshiwara at on
of Oshiwara MHADA layout, at Oshiwara Jogeshwari (W), Mumbai. Maharashira
to be developed by Owner/ Developers ‘M/s. Sunbeam High-tech Developers Pvt.
Ltd., has been accorded Environmental Glearance from Ministry of Environment,
Forest and Climate Change Department, Mantralaya, Govt. of Maharashtra vide
letter no. SIA/MH/INFRA2/ 425565/2023, dated : 25/09/2023, copy of the said
Environmental Clearance letter is available with the Maharashtra Pollution Control
Board and may also be seen at available on website at http://parivesh.nic.in

Sd/-

M/s. Sunbeam High-tech Developers Pvt. Ltd
Mumbal. Maharashtra.

9-20 hUb b=U9-20
MUMBAI DEBTS RECOVERY TRIBUNAL NO. |
(Govt. of India, Ministry of Finance)
2nd Floor, Telephone Bhavan, Colaba Market, Colaba, Mumbai 400005.
CORRIGENDUWADDENDUM/PUBLIC NOTICE

order dated 25 shed on esda

R.O.No. 66-2021
IDFC First Bank Ltd ... Applicant
Vis
Real Value Promoters Pvt Lid. & Ors, . Defendant

The Proclamation of Sale Dated 25/09/2023 issued in the captioned Recovery Proceeding
inadvertently recorded the name of the Certificate Debtor No. 1. Shall be read as Real
Value Premoters PvtLtd. & Ors in place of Real Value Promotions & Ors.

Rest of the contents of preclamation/public notice of dated 25.09.2023 shall remain
unchanged.

Given under my hand and seal on 28/09/2023.

e

Sd-

(ASHU KUMAR)
Recovery Officer
MDRT, Mumbai

ADITYA BIRLA
CAPITAL

Registered Office: Indian Compound, Veraval, Gujarat 362266
Branch Office: R-Tech Park, 10th Floor, Nirion Complex, off Westsm Expressway, Goregaon East - Mumbai - 4000063.

PROTECTING INVESTING FINANCING ADVISING

[See rule 8(6) and proviso to rule 9(1) of the Securﬂy Interest (Enforcement) Rules, 2002]

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 read with rule 8 (6) and
proviso to rule 9 (1) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower (s), Co-Barmower
(s), Guarantor (s) and Mortgagor (s) that the below described immovable property
mortgaged/charged to the Secured Creditor i.e. Aditya Birla Finance Limited, the physical
possession of which has been taken by the Authorised Officer of Aditya Birla Finance Limited,
will be seld on “As is where is", “As is what is", and "Whatever there is” basis on
20.10.2023, for recovery of Rs.9,38,15,739/- (Rupees Nine Crore Thirty-Eight Lakhs Fifteen
Thousand Seven Hundrsd Thirty-Nine Only} and Rs.1,52,67,784/- (Rupess Ona Crore Fifty
Two Lakhs Sixty Seven Thousand Seven Hundred and Eighty Four only) by way of outstand-
ing principal, arrears (including accrued late charges) aggregating to Rs.10,30,83,523/-
towards the above- menticned loan accounts and imerest till 1st July, 2019 & 21st June,
2019 for Loan Account Nos. ABFLMUMLAPO000003433 & ABFLMUMLAP0000038261 due fo
Aditya Birla Finance Limited {Secured Creditor) from the Borrowers/Co-Borrowers namely M/s.
Csango Industries Private Limited, M/s. Pacific Link Export Industries Pvt. Ltd, M/s. Narang
Developers Put.Ltd, M/s. Bombay Isle Developers Pt Ltd, Shree Balaji Homes Pyt Ltd,
Amarchand Narang, Amit Narang, Gunit A Narang & Mona A Narang.
The Reserve Price will be Rs.8,53,93,100/- (Rupees Eight Crore Fifty Three Lakhs Ninety
Three Thousand One Hundred Only) and Eamest Mongy Deposit will be Rs.85,39,310/-
(Rupees Eighty Five Lakhs Thirty Nine Thousand Three Hundred Ten Only) for Secured
Assets addresses mentioned below.

ils mention: low
All that part and parcel of property bearing Flat No 4A & 4B on 4th Floor, Narang Manor,
15th Road, Bandra (W) Mumbai-400!
For detailed terms and conditions of the sale, please refer to the link provided in Secured
Creditor's website i.e.
hitps://mortgagefinance.adityabiracapital.com/Pages/Individul/Properties-for-Auction-under-
SARFAESI-Act.aspx or htps://sarfaesi.auctiontiger.net

VINYL CHEMICALS (INDIA) LIMITED
Regd. Office : Regent Chambers, 7th Floor, Jamnalal Bajaj Marg, 208, Nariman
Point, Mumbai - 400 021.

L F SHARE CERTIFICATE
Notice is heraby given that the certificates for the under mentioned securities
vide Folio No. VCK 18158 of the company been lost/mislaid and the holder of

the said securities has applied to the company to issue Duplicate Certificate.
Any person who has claim in respect of the said securities should lodge such
claim with the company at its Registered Office within 15 days from this date,
else the Company will proceed to issue duplicate certificates without further
intimation.

Name of Holder Kind of securities No. of Distinctive Nos
and Face Value Securities
K. Gnanaprakasam | Shares of Re.1/- each 100 811066 to 811165

30.09.2023/Mumbai  Name of Holder : K. Gnanaprakasam

PUBLIC NOTICE

Notice is given to General Public At Large that My Clients M/s Ana
Enterprises Pvt Ltd has Lost / Misplaced the original tite documents in
respect of the properties being shop no 40 To 50 and 65 to 75 and shop no 77 of
the building known as Arenja Plaza, Situated At Plot No 52, Sector 15, CB D
Belapur, Navi Mumbai 400614.
My client has also lodged police complaint with CBD Belapur police station on
20/09/2023 regading the loss ofthe said original documents
Any person having any knowledge of or having possession of or having any
claim, right, title or interest charge, or lien of any nature whatsoever in the said
property or the documentgs should contact the undersigned within 7 days from
the date of publication of this notice failing which it will be presumed that there
are no claims whatsoever in the said property and all claims received
thereafter shall be considered as waived and not binding on my client
Anant Narayan
Advocate High Court,
Office No 1, First Floor, Motiwala Mansion,
Nadirsha Sukhiya Lane, Fort, Mumbai 400 001
9892280791/9324330043 anantnarayan1@gmall.com

e PUBLIC NOTICE

This Public Notice is given on behalf of my
client Mr. VLS. Mani (hereinafter referred to as
my client). My cliemt states that he is the
present owner of 2 flats hearing nos. D-3/401
& D-3/402, Krishna Kaveri, Yamuna Nagar, Plot
No. 41 (Part) Oshiwara, Andheri West, Mumbai
- 400 102 {herein after referred to as the said
flatnos. D-3/401 &D-3/402).

1. My client states that M/s Jay Jay
Constructions sold the 2 flats nos. D-3/401 &
D-3/402 to Mr. Prakash Desai and Mrs. Sullu
Prakash Desai vide sale agreement dated
27.04.1983.

2. My client's wife Late Mrs. Rajam Mani had
purchased the said fiat nos. D-3/401 &
D-3/402 from Mr. Prakash Desai and Mrs. Sullu
Prakash Desai vide agreement dated
22/03/1993. Mrs. Rajam Mani died on
19.04.2005 at Mumbai intesate without a will,
leaving behind her only legal heir i.e. son V.M.
Venkatesh.

3. Therefore if any person having any claim in
the above said flat nos. D-3/401 & D-3/402, by
way of purchase, mortgags, exchange,
charge, gift, inheritance, lease, tenancy, sub-
tenancy, lien, licensee and/or in any other
manner how so gver are requestad to make it
known in writing to the undersigned within 15
days from the date of publication of this notice
and after the expiry of 15 days the claim in
respect of flat bearing nos. D-3/401 &
D-3/402, Krishna Kaveri, Yamuna Nagar, Plot
No. 41 (Part) Oshiwara, Andherl West, Mumbal
- 400 102 if any, of such person or persons
shall be considered to have been waived and or
abandoned.

LOSS OF SHARE CERTIFICATE
Motice is hereby given that Share
Cerfificate No. 2 dated 10.03.1998 for
5 shares of3 50/- each bearing Distinctive
Nos. 6 to 10 of M/s. Siddharth Nagar
Kalpaka  Go-operative  Housing
Society Limited (Hereinafter referred to
as the Saciety) standing in the name of
Mr. G. B. Reddy, has been reported lost
/ stolen and that an Application for issue
of Duplicate Certificate in respect thereof
has been made to the society heing
and situated at Siddharth Nagar, Road
No. 16, Goregaon (West), Mumbai-
400 104. The society hereby invites
Claims / Objections for issuance of
Duplicate  Share  Cerfificate, ~ within
14 (Fourteen) days from the Publication
of this notice, with copies of such
documents and cther proofs in support
thereaf. If no Claims / Objections are
received within the period prescribed
above, the Society shall be free to
issue Duplicate Share Certificate in
such manner as it is provided under the

bylaws of the society.
Place : Mumbai
Date : 30.09.2023

For M/s. Siddharth Nagar Kalpaka
Co-operative Housing Society Limited

DATE: 30/08/2023 Authorised oﬁs&lﬁ
PLACE: Mumbai Aditya Birla Finance Limited
f@, REGISTERED OFFICE : 2nd Floor, DLF Centre,

Sansad Marg, New Delhi - 110001
Tel: +91 11 4954 6000

CAPITALINDIA email: cihi@capitalindia.com

PUBLIC NOTICE
NOTICE is hereby given that my clients have agreed to acquire lease hold
rights of plot more particularly described in the Schedule hereunder
written along with the ownership rights of the premises of the building
known as Umeccha standing thereon situate at Baji Prabhu Deshpande
Road, Vishnu Nagar, Naupada, Thane (West) 400602 from lessee and the
respective owners.

Any person or persons having any claim, demand or share in
respect of the below mentioned scheduled property or any part thereof
gither by way of sale, lease, sub-lease, tenancy, leave and license,
development right, mortgage, chargs, lien, gift, exchange, release, trust,
maintenance, bequest, inheritance, possession, occupation,
Memorandum of Understanding, arrangement, easement, beneficial
interest or otherwise howsoever, are hereby requested to make the same
known in writing to the undersigned at his office at 103, Shree Sadan,
Phadke Lang, Brahman Society, Naupada, Thane (W) Pin-400 602 within
aperiod of 14 days from the date of publication of this notice together with
supporting documents duly notarized as true copy, failing which, claims
and/or demand if any, shall be deemed to have been waived and/or
abandoned.

SCHEDULE ABOVE REFERRED TO

ALL THAT piece and parcel of plot of land bearing Plot No.17,
Tika No.22, CTS No.5/10A admeasuring 421.52 sq. mtrs. together with
the entire building known as Umechcha comprising of Ground + 4 Floors
standing thereon situate at Vishnu Nagar, village Naupada, Taluka and
Dist. Thane and within the limits of Thane Municipal Gorporation.

Sd/- 30/09/2023
VISHWAS M. KULKARNI

Home Loans CIN: U65990DL2017PLC322041

D NOTICE

RITISATION AND RECONSTRUCTION OF
ENT OF SECURITY INTEREST ACT, 2002
(‘ACT"} READ WITH SECURITY INTEREST [ENFORCEMENT) RULES, 2002 (RULES}.

You the below mentioned borrowers have availed loan against the security
of the property as mentioned hereinunder (“Secured Asset”), from Capital
India Home Loan Limited (“Lender”/"Secured Creditor”) as per the terms
and conditions of loan agreement and other transaction documents
(“Transaction Documents”). Consequent to the default comments by you,
your loan account has been classified as non-performing asset (NPA), in
accordance with the guidelines relating to asset classification issued by
the Reserve Bank of India. The Lender has issued a demand notice as
mentioned below, in terms eof section 13(2) of the Act and relevant
provisions of the Rules, to you. Therefore, the present publication is
carried out to serve the notice as per the provisions of the Act and Rules.

8. Borrower(s) Details Of Dateof | Quistanding
No. : Mortgage Property Demand | Amount (INR}
Notice and
Date of NPA
1. | 1. Himmat Singh Parmar | Flat No.401,on4th Floor, in the | 20.09.2023 | Rs. 11,84,298/
S/o Dhul Singh Parmar | building known as Krishna|  and (Rupees Eleven
2. Sangeeta W/o Apartment, constructed on land | g.0g.2023 | _ Lakh Eighty
Himmat Singh Parmar bearing C.T.8. No. 525, 526, 527, Four Thousand
Both residing at : 528, 524, Village Name- Two Hundred
House No. 255 Temghar, Taluka-Bhiwandi, and Ninty Eight
R N .()1 ! Dist-Thane, Maharastra- Only) as on
oom ™o. Ul 421302 admeasuring area 495 09.08.2023,

Temgharpada, Bhadwad,
Kalyan Bhiwandi Road,
Near Mandan Bua

sq. Ft., together with all rights
(including but not limited to rights
to common areas, facilities,

along with the
further interest,
costs, expenses

Bunglow, Bhiwandi, amenities, development rights ele., acerued /
Dist-Thane, ete. (as applicable), and all to be accrued
Maharastra-421302. furniture, fixtures, fittings, and thereon til the
HLNHFLVIR0016665 thingsattached thereto. payment.
Virar Branch

You are therefore called upon to pay to the Lender within the period of 60
days from the publication of this notice the aforesaid amount, along with
along the further interest, costs, expenses etc., accrued / to be accrued
thereon till the payment, failing which the Lender will take necessary
action under the provisions of the Act and the Rules.Please note that the
powers available to the secured creditor under Section 13(4) of the Act,
interalia, include powers to take possession of the secured assets
including the right to transfer by way of lease, assignment or sale for
realizing the secured assets, appeint any person as manager to manage
the secured assetsand require any person who has acquired any of the
secured assets from the borrower and from whom any money is due or
may become due to the borrower, to pay to the secured creditor so much of
the money as is sufficient to pay the secured debt.

DATE :26-09-2023, AUTHORISED OFFICER,

PLACE : THANE For CAPITAL INDIA HOME LOANS LIMITED

Advocate

with all costs,

POSSESSION NOTICE - (for Inmovable property) Rule 3-(1)

Whereas, the undersigned being the Authorized Officer of lIFL Home Finance Limited {Formerly known as India Infoline Housing Finance Ltd.)
{IIFL HFL} under the Sacuritisation and Reconstruction of Financial Assets and Enforcament of Security Interest Act 2002 and in exercise of
powers conferred under section 13(12) read with Rule 3 of the Security Interest {Enforcement) Rules 2002, a Demand Notice was issued by the
Authorised Officer of the company to the borrowers / co-borowers mentioned herein below to repay the amount mentioned in the notice within 60
days from the dale of receipt of the said netice. The borrower having failed fo repay the amount, notics is hersby given to the bomrower and the
publicin general that the undersigned has taken possession of the property describied herein below in exercise of powers conferred on him under
Section 13(4) of the said Act read with Rule 8 of the said nules. The borrower in particular and the public in general are hereby cautioned not to deal with
the property and any dealings with the property will be subject fo the charge of | IFL HFL for an amount as mentioned herein underwith interest therson.
“The borrower's attention is invited to provisions of sub-section (8) of saction 13 ofthe Act, If the borrower clears the dues of the “IFL HFL" together
charges and expenses incurred, at any time before the date fixed for sale or transfer, the secured assets shall not be sold or
transferred by"“|IFL HFL" and nofurther step shall ba taken by “lIFL HFL" for transfer or sale of the secured assets.

Notice is given to all concerned that my
client MRS. NEELEEMA NARAYAN
BHUWAD is sole owner of Room No.C-7
in Charkop (1) Ajinkya CHS. Ltd., at Plot
No0.220, Road No.RSC-3, Sector-2,
Charkop, Kandivali {West), Mumbal -
400 067 and he desire to sell the said
Room to the prospective purchaser/s.

Wame of the Descriplion of secured assel (Inmovable property] | Total Outstanding Dues (Ra] | Dale o] poa of Also note that the original Allotment Lefter
Borrowsr(s) ey | A ha pece and parce of-Flat No 002 Ok Survey No:81 and | Prospect No. IL10016927 R (DSMaNd| poggeggioy issued by the M.H. & A.D. Authority in the
o gRa" B Prepal 92, New Survey No. 52 and 54, Area Ad Measuring: 435 Sq.ft, | 26,12,706 (Rupees Twenty Six | otice name of original allottee SHRI SHAIKH
r. Rajv B Prajapatl | Capet area AdMeasuring: 362 Sq.ft, Super built up area [ Lakh Twelve Thousand Seven | 1g-.Jul- MOHAMMED HANIF pertaining to the said
& Mrs.Rinki Raiiv | Ad Measuring: 502 9., Ground Floor, Wing A, Bulding No.2,| Hundred Six Only) Prospect No. | 2003 | 25-56P-23 Rt?om is losymis |acegfmm mg said cliert
Prajapali {Prespect | Shanti Vista, Yashvant Shrusti, OFf Boisar West Palghar Road, | IL10110308 Rs. 74,757/- (Rupees placedirom my sax g
No. IL10016927 & | Noar Jain Mandir, Village: Khaira, Boiser, Paighar, Maharashir, | Seventy Four Thousand Seven Any person/hank/financial institution etc.
1L10110308) India, 401501 Hundred Ninety Seven Only) having any right, title or interest by way of
Mr.  Yakubkhan | All that piece and parcel of: Flat No 401 on Fourth Floor Carpst | Rs. 19,12,347.00/- (Rupees sale, mortgage, lease, lien, gift, tenancy,
Savakhan Musla, & | area Ad.Measuring: 399 Sq.ft, Saleable area Ad.Measuring: 456 | Nineteen Lakh Twelve Thousand | 05-Jul- i ini i
Mrs. Farhana Bagum | Sg.Rin AWing in Bulding No.4, Buiding type A2, buling known | Three Hundred FortySevenOnly) | 2023 | 2> 58P-23 ownership efc. pertaining to the said
Mohd Mahmood | as Kant Atharva in compiex known as Central Park situated at Room shall make it known in writing to the
Momin (Prospect |Vilage Makane Saphale, Tal and Distict Palghar within undersigned with supporting documents
No.IL10269089) | jurisdiction of sub-registrar Palghar, West Paighar 401102 within 14 (fourteen) days of the

Place: Palghar Date: 30/09/2023

For, further details please contact to Authorised Officer at Branch Office: Shop Ne.201,The Edge,2nd floor Behind Prakash Talkies,near ICICI
Bank Palghar (W) - 401404 /or Corporate Office:Plot No.98, Phase-1V, Udyog Vihar, Gurgaon, Haryana
$§d/- Authorised Officer, For IIFL Home Finance Limited

publication hereof, failing which any such
claim shall be deemed to be non-existent

or waived and the sell/purchase

k Mahindra Bank Limited

-Block, Bandra Kurla Complex, Bandra ( E }, Mumbal- 400051
Floor, 186/16, CST Road, Santacruz East, Kalina, Mumbai 400098

B |||||c|| Office: Adomas Plaza,

daitad H. n

{Enforcement) Rules 2002 Issued Demand Notices To The B
Mentioned In The Said Notices With All Costs, Charges

Thersin With Future Intersst, Costs And Chargas From The Resp Dates.
13 Of The Act, In

The Bom

Nams And Address Of The Borrower, Co-Borrower
Loan Accourtt No, Loan Antountt

Mr. Paresh Abu Nashkar S/0. Mr. Abu Nashkar At:
Plot 2 & 3 Seepz, Andheri East, Gem And Jewelers,
Mumbai, Maharashira- 400096.& Mrs. Pumpp|
Paresh Nashkar W/O. Mr. Paresh Abu Nashkar
BothAt: 507, Building No. 7, SRA Project, AtCTS 90,
91,92, 95 & 107, Powai, Near L & T Road, Powali,
Mumbsai, Maharashtra- 400078. All At: Lakshmanpur,
Domiur, Howrah, West Bengal — 711114. All Also At:
Flat No A-201, 2nd Floor, Sushmita Apartment
Sopara Village, Nalasopara West, TalukaVasa,
Palghar- 401208. Loan Account Number:
601807210067736 Loan Amount Sanctioned: Rs.

Detalls Of The Immovable Property

the Merigagor: Mr. Paresh Abu Naskar

8,00,000/{Rupees Eight Lakh Only).

Whereas, The Undersigned Being The Authorized Officer Of Kotak Mahindra Bank Ltd., Under The Securitization And Reconstruction Of Financial Assets And
EnfomsmsntOtstn(y InterestAct, 2002 (54 Of 2002)And In Exercise OF Powers Confarmed Under Section 13{12) Read With Rule 3 Of The Security Interest
AsDi Calling Upon The Respective

And Expenses Till Actual Date Of Payment Within 80 Days From The Date Of Receipt Of The Same.
The Said Bomower{S)/ Co Borrower{S) Having Failed To Repay The Amount, Notics Is Hereby Given To The Borrewers/ Co Borrowers And The Public In
General That The Undersigned Has Taken Pogsession Of The Property Described Hereunder In Exercise Of Powers Conferred On Him Under Section 13(4)
Of The Said Act RW Rule 8 Of The Said Rules On The Dates Mentioned Along-With. The Borrowers In Particular And Public In General Are Hereby Cautioned
Not To Deal With The Properties And Any Dealings With The Prupemes Will Be Subject Te The Charge OfKotak Mahindra Bank Ltd., For The Amount Specified
Is Invited To Provisions Of Sub Section (8) Of Saction B

Respeact Of Time Available To Redeem The Secured Assets. Details Of The Bormowers, Scheduled Property, Outstanding Dues, Demand
Notices Sent Under Section 13(2}And Amounts Claimed There Under, Date Of Possession s Given Herein 'Below:

All That Piece And Parcel Of Mortgaged Property Of] 1.27.08.2023

Flat Bearing No. A-201, 2nd Floor, Admeasuring 40.89| 2. Physical Possession
$q. Mirs., super built up area of building known as| 3. 06.04.2021
Sushmita Apartment, Situated At Laxmiben Chheda) 4.Rs.4,80,138.55/- (Rupees Four|
Marg, built upon N.A. Land bearing Survey No. 32B,| Lakh Eighty Thousand One Hundred
Hissa No. 2 of Village Sopara, Vasai Taluka and Dist.| Thirty Nine And Fifty Five Paisa
Palghar, within the area of Sub- Registrar Of Only)due and payable as of]
*| Assurance At Vasai- (1l (Nallasopara-Wesl). Name of| 08.04.2021with applicable interest

fransaction shall be completed without
reference to such claim.
Sd/-
RAJENDRA B. GAIKWAD
Advocate, High Court,
Room No. D-46, Milap CHSL.,
Plot No.183, Sector-1, Charkop,
Kandivli (W), Mumbai - 400067.
Place: MUMBAI Date: 30/09/202:

POSSESSION NOTICE

Bomowers To Repay The Amount

PUBLIC NOTICE

NOTICE IS HEREBY GIVEN TO THE
PUBLIC AT LARGE that my client has
agreed to purchase and acquire Bunglow
Plot No. 38, in Survey No. 32 admeasuring
4000 sq.ft. i.e. 371.60 sq. mirs. alengwith a
cottage admeasuring 700 sq.ft. in
Lakeview Society situated at Village:
Dudhiware, Taluka- Maval andmore
particularly described in the schedule
hereunder written from (1)MR. ABHAYA
MEGHASHYAM DANDEKAR (2) MRS.
LATIKA M JAIN AND (3) MR. VIVEK
MEGHASHYAM DANDEKAR.

All persons having any claim, right, ifle and

1. Date Of Poasession 2 Type of Possetsion
3. Domand Notice Date 4. Amount Dus In Rs.

from 07.04.2021until payment in full.

Date: 30.09.2023, Place: Mumbai/Thane/Palghar

For any query please Contact Mr. Rupesh Pawar (+918097895337) &Mr. Gurpal Singh (+918976898212)

interest in respect of property described in
schedule hereunder writien by way of sale,
exchange, morigage, gift, trust, charge,

Anthorized Officer
For Kotak Mahindra Bank Ltd.,

BRI TR UNES FegRie forell F-<dk 4.

EHiD 1610/5-283[2023

5¥el cmomalnargaon@mpurban.gov.in BIF Fa 07424-248328

MRS (Online) fAfdeT ameHoT

maintenance, inheritance, possession,
lease, lien or otherwise of whatsoever
nature are heraby requested fo make the
same known in writing to the undersigned
having their office at 1 & 2, Riddhi Siddhi
Apartments, Opp. Gurukul School,
Behind Punjab National Bank, Tilak
Read, Ghatkepar (East), Mumbai — 400
077, within 14days from the date hereof,

fgeies 27/0/2023

ders.gov.in T %1 A1 Tl & |

fremiftn @ & Mlieng- e 3mia ©F S 2 | Jeciiian o1 @ fawg fGevm daRmEe hitps:/iwww.mpten-

failing which the claim of such person will be
deemed tc have been waived and/or
abandoned or given up and the same shall

not be entertained thereafter, and my client

07/10/2023 (TR 06:30) T

W | &1 & T e Y | swEd | P our | &1 qof e | | will proceed fortheAgreement.
ik i ik i T o e o T The Schedule Above Referred To:
! - Bunglow Plot No. 38, in Survey No. 32
1 2023 UAD | Tt ateirre 9gd 930 ol &R - | 1,31,06,707 | 66,533 | 12,.500/- 90 fZag admeasuring 4000 sqft ie. 37160 sq.
1862 1 | WE @, 12 e, fofim ol A, e, mﬂ;. a!onngquoﬂasge gdmea_suringdm(l
R Uz W Rpeex e R a:".a. in Lakeview Society situated a
Z ge- Dudhiware, Taluka- Maval, District-
7d fafira 7] A Al R Pune within the limits of Dudhiware Gram
o - Panchayat and within the limits o
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registration District of Pune and Sub District

of Wadgaon Maval and bounded as under:

On orfowards North: Colony Road

On orfowards South: Plot No. 39; 40 {part}

On or towards East. Plot No. 39 (pari);

Colony Read (part)

On ortowards West: PlotNo. 37

Mumbai, dated 30" day of September, 2023

NILESH JOSHI

Advocate, High Court.

Nl TRETe
T R el ISR

PUBLIC NOTICE

ALL THAT following lands situated at revenue village Mandvi, Tal- Vasai, Dist-
Palghar.-

$r. No.

S.No. | Hissa Ne. Area (HR)
0-52-00

+0-06-00 (PK)
0-58-00

0-02-00
0-07-00
+ 0-02-00 {PK)
0-09-00
0-04-00
+0-01-00 (PK)
0-05-00
0-07-00
2-00 (PK
0-09-00
0-26-30
+0-01-50 (PK)
0-27-80
(Hereinafter referred to as “Said Properties” for brevity's sake) is owned &
possaessed by my clients 1) Atharva Anand Desai & 2) Anand Bhagwan Desai as
absolute Owners. At the request of the owners, | am investigating their title to the
said properties. Also, | have been called upon by the Owners to issue a Title
Certificate to that effect. Any person, company, firm, having any claim of whatsoever
nature over the said property by way of Gift, Sale, Mertgage, Release, Tenancy shall|
intimate to the under signed their objections (in writing) if any within 14 days from
publication of this notice, failing which, if any objection/s is not received within the
said time period then the said objaction shall be treated as waived & shall not be
taken into consideration later and Title Certificate will be issued accordingly.
Please Note, Yours Falthfully
Sdi-
Advocate Deovrat N. Walwalkar
Office Address : - A/, Snehal Park Soc, Next to

Vasai Court, Vasai West, Tal. Vasai, Dist. Palghar — 401201

Assess

1 58 1A 0-64

2. 58 2iA 0-03

3. 58 2/B 0-03

4, 58 2/C

5. 58 3 0-08

6. 59 3 4-25

Place - Vasai,
Date - 30/09/2023

AXIS BANK LIMITED
{GIN: L65110GJ1993PLCO20769)

Structured Assets Group, Tth Floor, Corporate Office, “Axis
House™, C-2, Wadia Intemational Centre, Pandurang Budhkar
Maryg, Werli, Mumbai - 400025,

Tel: +91-9619446108 www.axishank.com

I SALE NOTIGE FOR SALE OF IMMOVABLE PROPERTY I

E-Auction sale Notice for Sale of Immovable Assets under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to Rule 8 (6) of the Security Interest {Enforcement) Rules, 2002.
Notica is heraby given to the public in general and in particular to the Bomowser i.e. DLL
Talwalkars Club Privato Limited and Guaranter i.0. Talwalkars Better Value
Fitness Limited that the below described immovable property mortgaged/charged to
Axis Bank Limited i.e. Secured Creditor, the physical possession of which has
been taken by the Authorised Officer of Axis Bank Limited, will be sold on “AS IS
WHERE IS", “AS IS WHAT IS”, “WHATEVER THERE IS” AND “NO RECOURSE
BASIS” on 19th October 2023, for recovery of Rs. 66,21,71,350.82/- {(Rupees
Sixty Six Crore Twenty One Lakhs Seventy One Thousand Three Hundred Fifty
and Paisa Eighty Two Only) being the amount due as on 13.08.2020 plus further
interest from 14.08.2020 at the contractual rate, along with penal interest
thereon and net of credits till the date, due to the Axis Bank Limited from DLL
Talwalkars Club Private Limited being the Borrower and Talwalkars Better Value
Fitness Limited being the Guarantors. The reserve price will be:

EARNEST
RESERVE MONEY

DESCRIPTION OF PROPERTY PRICE | pephion oYy, m,,
All that pieces and/or parcel of land Rs. Rs. 281428
admeasuring about 4100 sq m bearing | 47,50,00,00 | 4,75,00,000/-
surveyno. 172/1B, 171/2, 133/2/1 situated, | 0/- (Rupees | (Rupees Four
lying and bearing at village Wakad, Taluka | Forty Seven | Crore Seventy
Mulshi, District and registration district of | Grore Fifty Five Lakh
Pune, Subdistrict of Haveli and within the | Lakh Only) Only}

limits of Pimpri-chinchwad municipal
corporation bounded by: On or towards the
east: By Road, On or towards the south: By
S No 133 (part)and S No 171/2 {part}, Onor
towards the west: By S No 171/2 (part), On
or towards the north: By S No. 133 (part)
With buildings constructed thereon along
with other assets such as fumiture and
fixures, equipments, machinery- fixed and
movable, structures and any other assets
situated thereon.

For detailed terms and conditions of the sale, please refer to the link provided in
|https://www.axisbank.com/auction-notices and/or
https://axisbank.auctiontiger.net {Auction ID is mentioned above}.

Date: 30th September 2023 sd/-
Authorised Officer Axis Bank Ltd.

Dated this 30/09/2023 Sd-
703-A Wi [‘)‘ ?“mhclme Pgmrg oy sd-
T Rog vt S0y Mormber - 23 H““-Sf’“ﬂ‘:zn
Public Notice PUBLIC NOTICE

My Client i.e.Mr. Madhusudan H Sharma,
Mrs Snehalata Sharma and Mr|
Mahendrakumar Sharma are the owners
of the immovable property consist of Non-
agriculture land admeasuring of 2640
Sq.mtrs.and House No 389 admeasuring
131 Sq.mtrs situated on plot of land
bearing Survey no. 8- Hissa No 3/B at
Village: Parol, Taluka Vasai, Dist: Palghar,
sinceyear 2017. The previous owner
the said immovable property Mr. Haresh
Menghraj Mulani vide Agreement to sale,
dt 31 May 2017 and vide Conveyance
deed dt 3rd July 2017 has sold ,
transferred his rights, title, interest in|
aforesaid propertyin the name of my|
client along with 12-0" feet wide right
way Road from Vajreshwari Road to the
plot ofland bearing Survey no. 6- Hissa No
- 3B of my client . My client since year,
2017  are using 12-0°feet wide right
way Road from their property to
Vajreshwari Road Opp MSEB sub statien.
If any person(s}, is having land OR
property claim on this ROW (right of way
the 12'-0"feet wide Road ] from the plot
land of my client to Vajreshwari Read Opp|
MSEB substationshould contact me in|
wriing at my office address within 15
[fifteen] days from the date of publication of
this PUBLIC NOTICE along with all the|
Original documents in support of]
hiseritheir claim over the ROW ({right of}
way of the 12-0'fest wide Road]. Any
claim raised afterthe expiry of 15[fifteen]
days from the date of publication of this
Public Notice will be freated as null &void.
Prakash Parkar|
Advocate High Court
Office Address: -Bldg No S-2 /604,
6 th floor, Sunder Nagar,
Malad [west], Mumbai 400 064
Date: 30/09/2023.

All concerned are hereby informed
that late Smti. Santosh Surendra
Sharma, by an Agreement For Sale
dated 23rd August 1994 had purchased
a Flat No. G4, in ‘B’ Wing, on Gr. Fl,,
area 63.86 sq. mirs. [built-up], of
“Blossom CHS Ltd.”, siuate at Jesal
Park, Bhayandar (East), District — Thane
401 105, along with 5 nos. shares,
Cert. No. 4, Dist. Nos. 16 to 20 and
she during her lifetime had lost the
original Agreement For Sale dated
23rd August 1994 The said Smt. Santosh
S. Sharma died infestate on 18th July
2022, leaving behind her 3 married
daughters (1) Smi. Jyoti K. Dasani,
(2) Smt. Mona D. Sheth & (3) Smt. Arti N
Kagodu, as her only legal heirs and by a
registered Deed of Release dated
18th September 2023, the said
Smti. Jyoti K. Dasani, has released
her 1/3rd undivided share and rights
Jin the abovesaid flat and shares in
favour of the said Smt. Mona D. Sheth.
Any person/s who has come across or
Iin possession or claiming any rights
in respect of the abovesaid Agreement
or claiming rights in the above said
flat and the shares, ought to intimate
to me at “Legal Point”, G/2-A, Komal
Tower, Patel Nagar, Bhayandar (W),
Pin 401 101, within 14 days from the
date hereof, failing in which, it shall be
deemed that such alleged right/s
isfare released, relinquished, waived,
abandoned and not all existing fo all
and further that no claim of whatsoever
nature is existing against the abovesaid
Agreement and the abovesaid flat.
RefiNo/PN/0924/2023
Dt. 30th September 2023
Sdi-
Reena Chhawchharia @ Mandrelia
[Advocate, High Court]

Public Notice

We, Mr. Hemant R. Mhatre, hereby bring to the kind notice of
general public that Environment Department,

Government of

Maharashtra has accorded Environmental Clearance for Proposed
Building & Construction Project at SNO 319, HNO Bl, B2, B3, B4;
S.NO 327B, PLOT NO 1,2,7,8 & 9 at Village: Juchandra, Taluka:
Vasai, Distt: Palghar, vide letter dated 27 September 2023 bearing file
No. SIA/MH/INFRA2/429386/2023, EC Identification No.
EC23B038MH157848. The copy of the clearance letter is available at

http://parivesh.nic.in. Mr. Hemant R. Mhatre.

NOTICE
M's TATA ELXSI Lid.,
Registered Office: 1 T P B Road, Whitefield, Bengaluru 560048 (Kamataka)

NOTICE is hereby given that the certificates for the under mentioned securities of the company have
been lost/mislaid and the holder of the said securities have applied o the company to release the new
cortificalss. The company has informad the holdar that the said shares have bean transfemred to IEPF
s per IEPF rules.

Any person who has claim in respect of the said securities should lodge such claim with the company at
its registared office within 15 days from this date, else the company will proceed fo release the new
certificates to the holder, without further intimation.

Name of the holder: Mr. Pinalkumar Vasantial Parekh

Kind of securities: Equity Shares Face value Rs. 10/

No. of securities: 200

Distinctive Nos. : 1. 31640790 to 31640689 2. 15320611 to 15320710
PLACE: NAVSARI (Gujara)

Date: September 29, 2023

Name of Holder: Mr. Pinalkumar Vasantial Parekh

ANNU

Clarlfication In the matter of M/s. Rudranl Health Care Services Limited
(In liquidation)

The public at large is hereby informed that the e-auction notice dated 8th
September 2023 for sale of M/s. Rudrani Health Care Services Limited (in
liquidation) on a going concern basis was published in this newspaper
erroneously carrying the description of the asset as “Freshold land of
22990.06 sqm”. The public at large is advised to note that “Rudrani Health
Care Services Limited” is being sold with all the assets on “AS IS WHERE IS

Iy vl N

Place: Pune BASIS", “AS IS WHAT IS BASIS™, AND “NO RECOURSE BASIS” with a land area
{as per 7/12 extract) of 32,200 sqm.
ORM Sd/-
ATIC . PRESSION © N : R Sachin Shrinivas Bhattad
nO BHIN O SHORE SHIPPII LIM| n Liquidator of Rudrani Health Care Services Limited
— n PPING AND N H.I - ’H-mqlﬂ; UCH AS SHIP-BRO IBBI/IPA-001/1PPO0680/2017-2018/11169
: P MANAGERS TUQ OWNERS AT MUME - AFAvalid up to 05.02.2024
GALL)of the fnso : upt o Date: 30th September 2023
COn 10088 1O ~oTpe SOnS) 285 o 2 Place: Solapur

SL RELEVANT PARTICULARS
1. | Name of the Corporate Debtor Dolphin Offshore Shipping Limited

along with PAN & CIN No. CIN: US1900MH1980PLCO57967 aﬁﬁ:[ & Canarg .].:’_@,,].luk
2. | Address of the Registered Office 1001, Raheja Centre 214, Nariman Point, ﬁ fRifidz syndicate

ARM-1 BRANCH, MUMBAI : 37, Kshamalaya, Opp. Patkar Hall, New Marine Lines, Thackersey Marg, Mumbai
400020, MH. =Tel. No. (022) 2206 5425 / 30, =Emall : ch2360@canarabank com =Webslte : www.canarabank com

Mumbai, \ tra - 400021
3. | URL of website Not Avai
4. | Details of place where majority of | Mumbai

fixed assets are located

5. | Installed capacity of main No information available
products/ services

6. | Quantity and value of main
products/ services sold in last

financial year

Corporate Debtor has booked a revenue of

Rs. 19,592,087 (other income) as per latest
unaudited financial statements of FY 2020-21
provided by the suspended board of
management. However, ne updated book of
accounts or financial statements are available
thereafter.

The Resolution professional has received claims
from the employses/werkmen. However, no
information available regarding number of
employees as on the CIRP commencement date.
The required details can be obtained by sending
an Email at dolphincip@gmail.com

after submitting the confidentiality undertaking

7. | Number of employees/workmen

8. | Further details including last
available financial statements
{with schedules) of two years, list
of creditors are avallable at URL

9. | Eligibility for resolution applicants
under section 25(2)(h) of the Code
is available at URL:

Eligibility for resolution applicants under section
25({2)(h) of the Code and further detalls can be
obtained by sending an Email at
dolphinclrp@gmall.com

10. | Last date for receipt of expression |15.10.2023
of Interest
11. | Date of issue of provisional list of 25.10.2023
resolution
12, | Last date for submission of 30.10.2023
objections to provislonal list
13. | Date of issue of final list of 08.11.2023
resolution
14. | Date of issue of information 14.11.2023
memorandum, evaluation matrix
and request for resolution plans to
resolution
15. | Last date for submissien of 14.12.2023
resolution plans
16. | Process email ID to submit dolphincirp@gmail.com

Expression of Interest

Sd/-

Dakshesh Pravinchandra Choksl

Resolutlon Professlonal of Delphin Offshore Shipping Limited (In CIRP)

IBBI Reg No.: IBBI/IPA-001/IP-PCO718/2017-2018/11300

Emall for Correspondence: dolphincirp@gmall.com

Regd. address: Agarwal & Choksi 303-305 Vrajbhumi Complex, Nr. Prarthana Flats,

X B/H Shilp Bldg, Off C G Road Navrangpura, Ahmadabad, Gujarat -380009

Date: 30.09.2023 AFA Valld upto: 16-04-2024
Place: Ahmedabad

E-Auction Sale Notica for Sale of Inmovable Properties under the Securltisation &
Reconstruction of Financlal Assets and Enf! S Y Act, 2002,
readwithp toRule 8(6) of the Securlty (Ent t) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s)
and Guarantor(s) that the below described immovable properties mortgaged /
charged to the Secured Creditor, the Possesslon of which has been taken by the
Authorised Officer of Canara Bank will be sold on “As is where is", “As is what
is”, basis on 31.10.2023 for recovery of ¥ 1,67,98,903.27 (As on 30.04.2023 plus
further interest and Cost from 01.05.2023) due to the ARM | Branch of Canara Bank
from M/s. Mahakali Enterprises represented by Proprietor / Borrower / Guarantor -
Mr. Asif S. Hudda.

Earnest Money|

Reserva Price Deposit

Description ot the Praparty

Flat No. 501, on 5" Floor, ‘C’ wing of Vesava Mangela
Machhimar Samaj Sarvodaya CHSL., Near Renaissance
Club, four Bungalows, Juhu Versova Link Road,
Andheri (W) Mumbai<400 053, admeasuring area
560 sqg. ft. (Built-up) on the property bearing CTS. No.
1376/1/57, Survey No. 161, Part A, Plot No. 9 & 10 of
Vill. Versova, Tal. Andheri, in the Registration District of
Mumbai City & Mumbai suburbs standing in the name of
M. Aasif S. Hudda.

The Eamest Money Deposit shall be deposited on or before 30.10.2023 upto 5.00
p. m. There is no encumbrance to the knowledge of the Bank.

EMD amount of 10% of the Reserve Price is to be deposited by way of Demand
Draft in favour of Autherized Cfficer, Canara Bank ARM 1 Branch Mumbai or Shall
be deposited through RTGS / NEFT / Funds Transfer to credit of account of Canara
Bank ARM 1 Branch Mumbai A/c. No. 205272434 IFSC Code CNRBG002360
on or before 30.10.2023 upto 5.00 p. m. and other documents to be submitted
1o service provider on or before 30.10.2023 upto 5.00 p. m. Date up to which
documents can be deposited with Bank is 30.10.2023.

Date of inspection of properties on 21.10.2023 with prior appointment with
Authorized Officer.

For detailed terms and conditions of the sale, please refer the link “E-Auction”
provided in Canara Bank's website (www.canarabank.com) or may contact
Dr. Seema Somkuwar, Chief Manager, Canara Bank, ARM | Branch, Mumbai (Ph. No.
(022) 2206 5428, 30 / Mob. No. 9881365087) or 5. A. Rudra {Officer) 8355949712,
E-mail id : cb2360@canarabank.com during office hours on any werking day or
the service provider M/s. C1 India Pwt. Ltd., Udyog Vihar, Phase-2, Gulf Petrochem
Building, Building No. 301, Gurgaon, Haryana-122 015 Contact Parson : Mr. Haresh
Gowda Mob. No. 9594597665 (Contact No.+911244302020 / 21 /22 / 23 / 24,
support@bankeauctions.com; hareesh.gowda@c1india.com

71,09,94,000/- T 10,99,400F

sd/-
Date : 28.09.2023 Authorised Officer,
Place : Mumbai Canara Bank, ARM-| Branch
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